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CH'ITRMi AEMD^lSTRfil'IVS TRIBUNAL, JilBMiPJR BEC'IGH, JABALPUR

O rig in a l App lica tion  No. 220 o f  200 3

JaJoalpur# th is  the 13th day o f August, 200 4

tion 'b le  S ir i  M#P. S in^., V ice  Qiairtnan

1. Srit. i îirnma Bai, W/o. Late  Rev/a
Prasad, H. No. 140 4, Rani Durgawati 
Ward  ̂ B .T . Tiraha, Gaiiia, Jabalpur.

2. Sxmil Kurnar Burrnan, S/o. la t e  Rev;a 
Prasad# H* No, 140 4,' Bani Durgawati 
Ward, B. T . TircJia, Gaiiia, Jabalpur,

(By Advocate -  S ir i  M«M. Banerjee)

V e r s u s

1, Union o f  India, through the 
Secretary, M in is try  o f  Defence,
New D e lh i,

2. G m eral Manager,
V d iic le  pactory, Jabalpur.

O R D E R  (ORAL)

Applicants

Responds^

By f i l i n g  •this O rig in a l App lica tion  -the applicants-have 

claim ed 'ttie r e l i e f  fo r  issuance o f  necessary v/rit/order o r  

d irec tion s  to  th e  respondents to  g iv e  onploynoit to  the 

app lican t Ko, 2 on canpassionate gxom d.

a d a i t t e d
2. The b r ie f^ fa c ts  o f  the case are th a t the husband o f

the app licant No, 1 was w rk in g  under respondent No, 2 i . e .  
in
^ d i i c l e  Factory, Jabalpur, as a P a in te r, He d ied  in  

harness on l l t h  Decsnber, 2001 lea v in g  behind h is w ife  a id  

th ree  sons, Ih'e app licant No, 1 has submitted an ^ p l i c a ­

tio n  f o r  appointment o f  h e r  youngest son S ir i  Sunil Kuiiar 

on ccxnpassionate ground, 3he respond^ts in  th e ir  rq? ly  

have s ta ted  that the applicants cannot claim corajpassionate 

appointment as a m atter o f  r i ^ t  and th e  canpassionate 

appointraait can be g iv e i  to  the deceased fam ily  Vi!ho r (^ l ly  

need and deserves fo r  i t ,  The respondents have s ta ted  that
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th e  case o f  the app licant v/as considered by -Uie Board o f  

O ffic e rs  and a f t e r  the scru tiny i t  was found *01 a t the 

app lican t No. 2's case does not f a l l  w ith in  the category  o f 

most needed person , Hence, th e  respondaits re je c ted  iaie 

claira o f  the app lican ts ,

3. Heard the learned  counsel fo r  tlie p a rt ie s  and perused 

the records c a r e fu lly .

4. On g iv in g  carefxXL consideration  to  the r iv a l  contea*

tion s  made on b d ia l f  o f  the p a r t ie s , I  f in d  that the

app lican t No, 2's case has beo i considered on ly  once by

the Board o f  O ffic e rs  and th e  claim o f  the applicants

was rej ected by passijjig a non-speaking order dated 27th
framed

Sqptenber, 20 0 2 (M n ^ u re  A-2) . As p e r  the p o l i c y ^ y  the 

M in is try  o f  Defence, Government o f  3hdia v id e  l e t t e r  Ho, 

10/9 ( 4) /8 24-99/1998-D (Lab ), dated 9.3 . 2001 and by th e . 

Army H^dQuarters l e t t e r  No* 93669/Poiicy/OS~SG ( I ) d a t e d  

30.7.1999 as re fe r re d  to  in  iSie rq^ ly  to  OA Ho, 22/2004# 

the requests fo r  appointment on compassionate ground is  to  

be considered by th ree cons ecu tive  Boards. th is  case 

the reSpondoits have n o t fo llow ed  th e  p o lic y  framed by the 

Army Headquarters and M in is try  o f D e fa ic e . Accordingly,

■&ie o r d e r  d a t e d  27th Ssp tan ber ,  200 2 i s  n o t  s u s t a in a b l e  in  

t h e  e y e  o f  la w  and i s  l i a b l e  t o  b e  q u a d ie d .

5. In' viev/ o f  th e  a fo resa id  observations, I  quash and 

S e t as ide  the impugned o rd er dated 27th S ^ teab er, 200 2 

and d ir e c t  the respondents to re-consider the case o f  the 

app licant No. 2 fo r  appointmmt on compassionate gromid 

in  view o f the p o l ic y  framed by the Aimy Headquarters and 

M in is try  o f  D.ef^ce,- re fe r re d  to  above, and take a 

decision  by passing a speaking,! r^ son ed  and d e ta ile d
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order w ith in  a p er iod  o f  13iree months from th e date o f  

re ce ip t o f  a copy o f  th is  o rd er ,

6. Accordingly, th e O rig in a l A pp lica tion  stands disposed 

o f*  No co s ts .

■ J

Singh) 
V ice  ' Qiairman

(i) TtRra. 3txI saraicTO ai7 cR̂ ifiitj«isT,
.................... c6 <i>13T?cI

(3) .................. Eo anOTiH ^ ^ ^
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